
THE INDIAN RAILWAYS (AMENDMENT) ACT, 1961 

No. 39 OF 1961 . 
[ lath September, 19611 

An Act further to amend the Indian Railways Act, 1890. 

BE it enacted by Parliament in the Twelfth Year of the Republic 
sf India as follows:- 

I. (1) This Act may be called the Indian Railways (Amendment) Shon title 
Act, 1961. and com- 

mencemen t, 

(2) It  shall come into force on such date1 as the Central Govem- 
ment may, by,notification in the Official Gazette, appoint. 

9 of 1890. 2. In section 3 cyf the Indian Railways Act, 1890 (hereinafter AmendnhUene 
referred to as the principal Act), clauses (14) and (1 7) shala be Of 3; 

omitted. 

3. In section 27 of the principal Act,- Amentlindnt * ' 
section 

27. 
(a)* in sub-section (3), for the words "one mile", the words 

"one kilometre" shall be substituted; 

(b )  in the proviso to sub-section (4),- 

(i) in clause (a), for the words "per maund", the 
words, brackets and figures "per quintal (100 kilograms)" 
shall be substituted; 

(ii) in clause (h), the word "mileage" occurring in two 
places shall be omitted. 

4. In section 47 of the principal Ad,- Amendment 
of section 
47. 

(a)  in sub-section (I) ,  for the words "Every railway com- 
pany and in the case of a railway administered by the Govern- 

#' 

I. 1-1-1962, vide G.S.R. 1433, dated 21-11-1961, Gazetted of India, Pt. 11, 
6rc. g(0, P. 1761. 
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ment, an officer to'be appointed by the Central Government in 

I this behalf", the following shall be substituted, namely: - 
I "The Central Government or in the case of a railway 

administered by a railway company, the railway company9';, 

(b) in clause (f) of the same sub-section, for the words 
"warehouse or retain goods", the words "warehouse goods or 
retain goods or animals" shall be substituted; 

(c) for sub-section (3), the following sub-section shall be 
substituted, namely: - 

"(3) A rule made under this sectim, whether by the 
Central Government or a railway company, shall not take 
effect until it is published in the Official Gazette, and in 
the case of a rule made by a railway company, unless' 
before such publication it has also received the sanction of 
the Central Government.". 

Amendmel't 5. In section , 55 of the principal Act, the word "terminal", of section 
55. wherever it occurs, shall be omitted. 

Insertionof 6. After section 56 of the principal Act, the following section , 
new secrlon 

56A, shall be inserted, namely: - 

Disposal of 
perishable 

"56A. ( I )  where by reason 09 any flood, land-slip, breach 
goods in of any line of rails, collision between trains, derailment of or 
certain cir- ~ t h e r  accident to a train or any other cause, traffic on any route 
cumstances. is interrupted and there is no likelihood of early resumption of 

such traffic, nor is there any other reasonable route whereby 
traffic of perishable goods may be div~erted to prevent loss or 
detexioration of, or damage to, such goods, the railway adminis- 
bntion may, after obtaining wherever practicable instructions 
from the person appearing to the railway administratioil to be 
entitled to the goods, sell them by public auction. 

, 

(2) Out of the proceeds of the sale, the ra,ilv~ay adr:iinistra- 
tion may retain a sum equal to the charge due in respect of the 
goods and the expenses of and incidental to the sale rendering 
the surplus, if any, of the proceeds to the person entitled thereto. 

43; The provisions of this section shall be without pre- 
iudice to the claim or right which the person entitled to the 
goods mag have against the railway administration under any 
other enactment for the time being in force.". 
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in one or more of the vernacular languages in common use in the 01 sectio' 

territory traversed by the railway, or both in English and in one 63. 

or more of such vernacular languages, as the Central Government, 
after consultation with the railway administration, may determine". 
the words "in Hindi and in English and also, if c~nsidered necessary 
by the railway administration, in one or more of the regional 
languages in common use in the territory traversed by the railway9" 
shall be substituted. 

9. In section 64 of the principal Act, in sub-sec?i>a (2), for the Amendmen 
of sectio~ words "fifty miles", the words "eighty kilometres" shall be substi- 64 .  

tuted. 

10. In section 65 of the principal Act, for the words "in English Amendmen 
 and in a vernacular language in common use in the territory where 3f Sectlor 

the station is situate9', the words "in Hindi and in English and also 65' 
in a regional language in common use in the territory whcre the 
station is situate, if Hindi is not in common use therein" shall be 
substituted. 

81. In section 66 of the principal Act, in sub-section (2),- Amendmen 
of section 

(a) in clause (a), for the words "in a vernacular language 66. 
in common use in the territory .traversed by the railway", 
the words "in Hindi and in a regional language in common use 
in the territory traversed by the railway" shall be substituted; 
and 

(b) in clause (b), for the words "in English", the words "in 
Hindi and in English" shall be substituteb 

12. In  section 71I3 of the principal Act, the words ancl figurea h e n d m e n  

21 of 1923. u'the Indian Merchant Shipping Act, 1923 or" shall be omitted andof section 

after the words and figures "the Mines Act, 1952", the words and 71B' 
44 of 1 9 5 ~ .  figures "or the Merchant Shipping Act, 1958" shall be inserted. 

13. For sections '72, 72A, 73, 74, 74A, 74B, 74C, 74D, 74E, '75, 96, substitutio 

77 and 78 of the principal Act, the following sections shall be substi- 
fo 

tuted, namely:- sections 7 
to 78. 

"72. Any person delivering to a railway administration ~~~~~i~~ 

any animals or goods to be carried by railway shall,- forwarding 
notes in 

(a) if the animals or goods are to be carried by a train respect of 

intendled solely for the carriage of goods, or animals o 
.gwds Carric 

(b) if the goods are to be carried by any other trainona lailwa 

and consist of articles of any of the foUowing categories, 
namely: - 

ti) articles carried at owner's risk rates, 
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(ii) articles of a perishable nature, 

1 (iii) articles mentioned in the Second Schedule, 
(iv) articles in a defective condition or defectively 

packed, 
(v) explosives and other dangerous goods, 

execute a note (in this Act referred to as the forwarding note) 
in such form as may be prescribed by the railway administra- 
tion and approved by the Central Government, in which the 

I sender or his agent shall give such particulars in respect of the 
animals or goods so delivered as may be required. 

General 73. Save as otherwise provided in this Act, a railway adrnin- 
I responsibility istration shall be responsible for the loss, destruction, damage, 

Of administra- a deterioration or non-delivery, in transit, of animals or goods . 
tion as a delivered torthe administration to be carried by railway, arising 
carrier of 

and Prom any cause except the following, namely: - 
goods. 

(a) act of God; 

(b) act of war; 

(c) act of public enemies; 

( d )  arrest, restraint or seizure under legal process; I 
( e )  orders or restrictions imposed by the Central Gov- 

ernment or a State Government or by any officer or autho- 
rity subordinate to the dentral Government or a State Gov- 
ernment authorised in this behalf; 

(I) act or omission or negligence of the consignor or 
the consignee or the agent or servant of the consignor or 
the consignee; 

(g) natural deterioration or wastage in bulk or weight 
due to inherent defect, quality or vice of the goods; . 

(h) latent defects; 

(i) fire, explosion' or ,any unforeseen risk: 

Provided that even where such loss, destruction, damage, 
deterioration or non-delivery is proved to have arisen from any 
one or more of the aforesaid causes, the railway administration 
shall not be relieved of its responsibility for the loss, destruc- 
tion, damage, deterioration or non-delivery unless the adminis- 
tration further proves that it has used reasonable foresight and 
care in the carriage of the animals or goods. 
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74. (1) When any animals or goods are tendered to a rail- Resp0nsibj.s 
way administration for carriage by railway and the railway l ityof railway a ad- 

administration provides for the carriage of such animals or goods ministration 
either at  the ordinary tariR rate (in this Act referred to as the 5,","d'c1~ 
railway risk rate) or in the alternative at  a special reduced rate carried at 

owner's risk (in this Act referred to as the owner's risk rate), the animals ,at,. 
or goods shallrbe deemed to have been tendered to be carried at 
owner's risk rate, unless thme sender or his agent elects in writing 
to pay the railway risk rate. 

(2) Where the sender or his agent elects in writing to pay 
the railway risk rate under sub-section ( I ) ,  the railway 
administration shall issue a certificate to the consignor to that 
eff e d .  

(3) When any animals or goods are deemed to have been 
tendered to be carried, or are carried, at the owner's risk rate, 
then, notwithstanding anything contained in scction 73, the 
railway administration shall not be responsible for any loss, 
destruction, damage, deterioration or non-delivery, in transit, of 
such animals or goods, from whatever cause arising, except 
upon proof that such loss, destruction, damage, deterioration or 
non-delivery was due to negligence or misconduct on the part 
-of the railway administration or of any of its servants. 

75. A railway administration shall not be responsible for Responsibi- 
the loss, destruction, damage, deterioration or non-delivery of lity of a 

ra~lway ad- any luggage belonging to a passenger unless a railway servant mi~stration 
has booked the luggage and given a receipt therefor and in the as carrier of 
case of luggage which is carried by the passenger in his charge, luggape' 
unless it is also proved that the loss, destruction, damage or 
deterioration was due to the negligence or misconduct on the 
part of the  railway administration or of any of its servants. 

75A. When any goods which, under ordinary circumstances, Responsibi- 
would be carried in  covered vehicles or vessels and would be lity o f e  
lieble to  dapage if carried otherwise, are, at the request of the ~ ~ ~ ~ ~ ~ ~ ; n  

sender or his agent recorded in the forwaxding note, ten4ered forgoods 
for carriage by railway in open vehicles or vessels, the railway $gd in 
administration shall not be responsible for any destruction, dete- vehiclee. 
rioration or damage which may arise only by reason of the goods 
being so carried. 

, 

76. A railway administration shall be responsible for loss, ReSpOngibiS 
destruction, damage or deterioration of animals or goods proved lity for de!mg 

'Jy the  owner to have been caused by delay or detention in O,'gz::p" 
their carriage unless the railway administration proves that the 

318 M of Law-29. 
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delay or detention arose without negligence or miscoilduct or! 
the part of the railway administration or of any of its servants. 

Responsibi- 
lity for 
deviation of 
route. 

76A. Where, due to a cause beyond the control of a railway 
administration or due to congestion in the yard or other opera- 
tional reasons, animals or goods deliveaed to the railway admi- 
nistration to be carried by railway are carried over a route other 
than the route by which they are booked or the usual or custo- 
mary route, the railway administration shall not be deemed to 
have committed a breach of the contract of carriage by reason 
only of the deviation of route. 

Responsibi- 76B. Where a railway administration to which animals or 
lity for 
wrong goods are delivered to be carried by railway delivers them in 
delivery. good faith to a person who produces thje original railway receipt, 

the railway administration shall not be responsible on the 
ground that such person is not legally entitled thereto or that 
the endorsement on thle railway receipt is forged or otherwise 
defective. . 

Rcsponsibi- 76C. In the case of goods to be delivered by a railway 
lity for 
goods to be administration at a siding not belonging to the administration, 
delivered at the railway administration shall not be responsible for loss, des- 
siding. truction, dam~ge,  detenior,ation or non-delivery of such goods, 

from whatever cause arising, after the wagon contailling the 
goods has been placed at the point of intaerchange of wagons 
between the railway administration and the owner of the siding 

1 and the owner of the siding has been informed in writing that 
the wagon has been so placed. 

Responsibi - 
lity of two 
or more 
railwa;? 
administra- 
tions for 
through 
traffic. 

76D. Where any anirnals or goods delivered to a railwai 
administration to be carried by railway have been ' booked 
through over the railways of two or more railway administra- 
tions or over one or more railway administrations and m e  or more 
transpo,rt systems not belonging to any railway administration, 
the person tendering the animals or goods to the railway admi- 
nistration shall be deemed to have contracted with each one of the 
railway administrations or the owners of the transport systems 
concerned, as the case may be, that the provisions of this Chapter 
shall apply, so far as may be, in relation to the carriage of such 
animals pr goods in the same manner and to the same extent 
as they would have applied if the animals or goods had been 
carried by the railway of only one railway administration: 

Provided that- 

( a )  where there is a deviation in the route by which 
the animals or goods are to be carried, such deviation was 
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due to a cause beyond the control of the railway adminis- 
tration, or the owner of the transport system concerned, as 
the case may be, or to congestion in the yard or other ope- 
rational reasons; 

(b) for the purpose of making the provisions of this 
Chapter relating to the carriage of animals or goods at the 
owner's risk rate applicable, the benefit of the railway risk 
rate and the owner's risk rate was available in th'e alterna- 
tive to the sender on each of the railway administrations or 
transport systems concerned at the time of the delivery af 
the animals or goods to the railway administration for the 
purpose of carriage. 
76E. Where in the course of carriage of animals or goods Responsibi- 

l1ty of from a place in India to a place outside India or from a place ,jlYay ad- 
outside India to a place in India or from one place outside India fnlnlstratipn 

In case . to another place outside India or fro'm one place in India to an- ,f 
other place in India over any territory outside India, the-animals passillg yv,ver 

rallways In 
or goods are carried over the railway of a railway administration, 1,!ia and 
the railway administration shall not be responsible under any of railways forelgn in 

the provisions of this Chapter for loss, destruction, damage or 
deterioration of the animals or goods, from whatever cause aris- 
ing, unless it is proved by the owner of the animals or goods that 
such loss, destruction, damage or deterioration arose on the rail- 
way of the railway administration. 

76F. Notwithstanding anything contained in section 74,- Burden of 
provlng (a) where the whole of a consignment of goods, or the  isc con^,,, 

whole of any package forming part of a consignment, carried 1x1 case of 
non-delivery a t  owner's risk rate is not delivered to the consignee and or pilferage 

such non-delivery is not proved by the railway administra- in transit of 
goods carried tion to have been due to fire or to any accident to the train, at own,r,, 

or risk rate. 
* 

(b) where, in respect of any consignment of goods or 
of any package which had been so cove~ed or protected that 
the covering or protection was not readily removable by 
hand, it is pointed out to the railway administration on or 
before delivery that any part of such consignment or 
package had been pilfered in transit, 

the railway administration shall be bound to disclose to the 
consignor how the consignment or the package was dealt with 
throughout the time it was in its possession or control, but if 
negligence or misconduct on the part of the railway adminis- 
tration or of any of its servants cannot Be fairly inferred from 
such disclosure, the burden of proving such negligenoe os mis- 
rn~m shall lie on the consignor. 
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Responsibi- 77. (1) A railway administration shall be responsible as a 
lity of a 
railway ad- bailee under sections 151, 152 and 161 of the Indian Contract Act, 
rn ~nistrat io~ 1872, for the loss, destruction, damage, deterioration. or non- g of 1872, $ aft termi- delivery of goods carried by railway within a period of thirty 
laation of 
transit, days after the terinination of transit: 

Provided that where the goods are carried at  owner's risk 
rate, the railway administration shall not be responsible for such 
loss, destruction, damage, deterioration or non-delivery except 
on proof of negligence or misconduct on the part of the railway 
administration or of any of its servants. 

(2) The railway administration shall not be responsible in 
any case for the loss, destruction, damage, deterioration or non- 
delivery of goods carried by railway, arising after the expiry 
of the period of thirty days after the termination of transit. 

Further 
provision 
with respect 
t o  the res- 
ponsibility of 
a railway ad- 
ministration 
as a Carrier 
of animals. 

(3) Notwithstanding anything contained in the foregoing 
provisions of this section, a railway administration shall not be 
responsible for the loss, destruction, damage, deterioration or non- 
delivery of the goods mentioned in the Second Schedule, animals 
and explosives and other dangerous goods carried by railway, 
after the termination of transit. 

(4) Nothing in the foreqoing provisions of this section shall. 
relieve the owner of animals or goods from liability to any 
demurrage or wharfage for so long as the animals or goods are 
not unloaded from the railway wagons or removed from the 
railway premises. 

(5) For the purposes of this Chapter,- 
(a) unless otherwise previously determined, transit 

terminates on the expiry of the free time allowed (after the 
arrival of animals or goods at destination) for their unload- 
ing from railway wagons without payment of demurrage. 
and where such unloading has been completed within the 
free time so allowed, transit terminates on the expiry of the 
free time allowed for the removal of the animals or goods 
from railway premises without payment of wharfage; 

(b)  'demurrage' and 'wharfage' have the meanings 
respectively assigned to them in clause (d) and clause (h) 
of section 46C. 

77A. (1) Notwithstanding anyking contained in the fore- 
going provisio~~s of this Chapter, the responsibility of a railway 
administration for the loss, destruction, damage, deterioratio~~ or 
non-delivery of any animal delivered to the administration to be 
carried by railway shall not' exceed the amount respectively 
specified in column (2) against the item relating to the animal 
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in column (1) of the First Schedule, unless the person delivering 
the animd to the railway administration declares in writing a 
higher value in the forwarding note and has paid or englged to 
pay to the railway administration a percentage specified by it 
upor, the excess of the value so declared over the respective 
sums mentioned in column (2) of the said Schedule. 

(2 )  Where such higher value has been declared, the railway 
administration inay charge, in respect of the increased risk, a 
percentage upon the excess of the value sa declared over the 
respective sums aforesaid. 

(3) Nothing contained in this section shall render the railway 
administration liable for any loss, destruction or damage arising 
from fright or restiveness of the animal or from overloading 
of wagon by the consignor or his agent. 

77B. ( I )  Notwithstanding anything contained in the provi- Further 
sions of this Chapter, when any articles mentioned in the Second ~ ~ p ~ ~ ~ , ~ !  
Schedule are contained in any parcel or package delivered to a to the res- 
railway administration to be carried by railway and the value ~ ~ ~ ~ ~ ~ ~ y a ~ f  

of such articles in the parcel or package exceed,s five hundred ministration 
rupees, the railway administration shall not be responsible fcr as a carrier 

of articles of 
#:the loss, destruction, damage or deterioration of the parcel cr special 

package unless the person sending or delivering the parcel c r  
package to the administration caused its value and contents to 
be declared in writing or declared them in writing at  the time 
of the delivery of the parcel or the package for carriage by rail- 
way, and if so required by the administration, paid or engaged 
to pay in writing a percentage on the value so d>eclared by .way 
of compensation for the increased risk. 

( 2 )  When any parcel or package of which the value has 
been declared under sub-section ( I )  has been lost, destroyed, 
or \damaged cr has deteriorated, the compensation recoverable 
in respect of such loss, destruction, damage or deterioration 
shall not  exceed the value so declared. 

( 3 )  A railway administration inay make it a condition of 
carrying a parcel or package declared to contain any article 
mentioned in the Second Schedule that a railway servant 
authorised in this behalf has been satisfied by examination or 
otherwise that the parcel or package actually contains the 
article declared to be therein. -. 

(4) The Ceiltr~! Government may, by notification in the 
Of'frcial Gazette, direct that any article mentioned in the Secon,? 
Schedule may, without being contained in any parcel or package, 
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be delivered to a railway administration to be carried by railway 
and upon the issue of such notification, the provisions of this 
section shall apply in relation to such article as they apply in 
relation to any article mentioned in the Second Schedule and 
contained in any parcel or package. 

I 
\ Responsibi- 

lity o f  a 
railway ad- 
ministration 
for damage, 
deterion- 
tion, etc., of 
goods in j defective 
condition or 

j defectively 
packed. 

77C. (1) When any goods tendered to a railway adminis- 
tration to be carried by railmy- 

( a )  are in a defective condition as a consequence of 
which they are liable to damage, deterioration, leakage or 
  vast age, or I 

(h) are either defectively packed or packed in a manner 
not in accordance with the general or specid order, if any, 
issued under sub-section ( 4 ) ,  and as a result of such dcefective 
or improper packing are liable to damage, deterioration, 
leakage or wastage, 

and bhe f a d  of such condition or defective or improper packing 
I has been recorded by the sender or his agent in the forwarding 

note, then, notwithstanding anything contained in the foregoing 
provisions of this Chapter, the railway administration shall not 
be responsible for any damage, deterioration, leakage or 
wastage, or for the condition in which such goods are available 
for delivery at destination, except upon proof of negligence or 
misconduct on the part of the railway administration or of any \ 

of its servants. 

(2) when any goods delivered to a railway administration 
to be carried by railway are found on arrival a t  destination to 
have been damaged or to have suffered deterioration, leak- 
age or wastage, then, notwithstanding anything contained in the 
foregoing provisions of this Chapter, the railway administration 
shall not be responsible for the damage, deterioration, leakage 
or wastage of the goods on proof by the railway administra- 
tion- 

( a )  tnat tne gooas were,+at the tiine of delivery to the 
railway administration, in a defective condikion or were a t  
that tiine either defectively packed or packed in a manner 
not in accordance with the general or special order, if any, 
issued under sub-section (4 )  and as a consequent? of such 
clefectife condition or defective or improper packing were 
'liable to damage, deterioration, leakage or wastage, and 

(b) that such defective condition or defective or impro- 
per packing was not brought to the notice of the railway 
anministration or of any of its servants at the time of 
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delivery of the goods to the railway administration for 
carriage by railwgy: 

Provided that the railway administration shall be responsible 
for any such damage, deterioration, leakage or ms t age  if negli- 
gence or misconduct on the part of the railway administration 
or of any of its sexvants is proved. 

(3) A railway administration shall not be responsible under 
sub-seotion (I)  or sub-section (2) for any damage, deterioration, 
leakage or wastage occurring after the expiry of the period of 
thirty days after the termination of transit as defined in sub- 
section (5) of section 77. 

(4) The Cwtral  Government may, by general or special 
order, prescribe the manner in which goods delivered to a rail- 
way administration to be carried by railway shall be packed. 

78, Notwithstanding anything contained in the foregoing Exoneration 
provisions of this Chapter, a railway administration shall not be fro111 respon- 

sil~ility in 
, - responsible- certain cases. 

( a )  for the loss, destruction, damage, deterioration ox 
non-delivery of any goods with respect to the description of 
which an account materially false has been delivered under 
sub-section ( I )  of section 58 if the loss, destruction, damage, 
deterioration or non-delivery is, in any way, brought about 
by the false account, nor in any case for an amount exceed- 
ing the value of the goods if such value were calculated in 
accordance with the description oontained in the false 
account; or 

(b) for the l ~ s s ,  destruction, damage, deterioration or 
non-delivery of animals or goods in cases where there has 
been fraud practised by the consignor or the consignee or an 
agent of the consignor or the consignee; or 

(c) for the loss, destruction, damage, deterioration or 
non-delivery of animals or goods proved by the railway 
administration to have been caused by or to have arisen 
from- 

(i) improper loading or unloading by the consignor 
or the consignee or by an agent of the consignor or the 
consignee, or 

(ii) riot, civil conimotion, slrike, lock-out, s toppge  
or restraint of labour from whatever cause, whether 
partial or general; or 

(d) for any indirect or consequ-ential damages or for 
Eose of particular market. 
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Burden of 
proof i n  
Suits for 
compensa- 
tion. 

~o t i f i ca t i in  
of claims t o  
refunds of 
OverchrrgeS 
and to com- 
pensation for 
losses. 

'l8A. In any suit against a railway administration for com- 
gensatioil for any delay, loss, destruction, damage, deterioration, 
cr nun-delivery, the burden of proving- 

( a )  in the case of animals, the value thereof, or the 
higher value declared under section 77A, and where the 
animal has been injured, the extent of the injury, or 

(b) in the case bf any parcel or package, the value of 
which has been declared under sectioh 77B or any article 
mentioned in the Second Schedule not contained in any 
parcel or package, the value of which has been declared 
under that section, that the vallae so declared is its true 
value, 

shall lie on the parson claiming the compensation, but, subjec.t 
to the other provisions contained in this Act, it shall not be 
necessary for him to prove how the delay, loss, destruction, 
damage, deterioration or non-delivery was caused. 

78B. A person shall not b'e entitled to a refund of an over- 
charge in respect of animals or goods carried by railway or to 
compensation for the loss, destruction, damage, deterioration 
or non-delivery of animals or goods delivered to be so carried, 
unless his claim to the refund or compensation has been prefer- 
red in wliiting by him or on his behalf- 

( a )  to the railway ad-ministration to which the animals 
or goods were delivered to be carried by railway, or 

( b )  to the railway administration on whose railway the 
destination station lies, or the loss, destruction, damage or 
deterioration occurred, 

within six months from the date of the delivery of the animals 
or goods for carriage by railway: 

Provided that any information demunded or inquiry made in 
writing from, or any complaint made in writing to, any of the . 
raiiway administrations mentioned above by or on behalf of the 
Ip2rsoa within the said period of six months regarding the non- 
&livery or delay in delivery of the animals or goods with parti- 
culbars sufficient to identify the consignment of such animals or 
goods shall, for the pui-poses of this section, be d.eemed to be a 
Aaim to the refund or compensation.". 

Substitution 14. For section 80 of the principal Act, the following section 
of new sec- 
ti.m for shall be substituted, namely: - 
section 89. 
~uirs  for "80. A suit for compensation for loss of the life of, or per- 
compensa- 
tion. sonal h j a q  to, a passenger 01- for 'loss, destruction, damage, 
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deterioration or non-delivery of animals or goods may be insti- 
tuted, 

(a) if the passenger was, or the animals or goods were, 
booked from one station to another on the railway of the 
same railway administration, against that railway adminis- 
tration; 

(b) if the passenger was, or the animals or goods were, 
booked through over the railway of two or more railway 
administrations, against the railway administration from 
which the passenger obtained his pass or purchased his ticket 
or to which the animals or goods were delivered for carriage, 
as the case may be, ar against the railway administration 
on whose railway the destination station lies; or the loss, 
injury, destruction, damage or deterioration occurred; 

and, in either case, the suit may be instituted in a court having 
jurisdiction over the place at which the passenger obtained his 
pa= or purchased his ticket or the animals or goods were B3~ 

- v  
delivered for carriage, as the case may be, or over the place in ; 
which the destination station lies, or the loss, injury, destruction, 
damage or deterioration occurred.". 

15. In section 82 of the principal Act, in sub-section ( I )  ,- tgtz:y 
(i) for the words "enemies of Government", the words 82s 

"public enemies" shall be substituted; 

17 and 18 (ii) for the words and figures "the Merchant Shipping Act, 
'Via., c. 104. 1854, and the M,erchant Shipping Act Amendment Act, 1863, if 
as and 26 
Vict., c .  63. the ship were registered under the former of those Acts", the 

4 3  of 1958, words and figures "the Merchant Shipping Act, 195,8, if the ship 
were registered under that Act" shall be substituted. / 

\ 
IS. In section 82J of the principal Act, far  sub-section (3), the ~rnendment 

of section 
following sub-section shall be substituted, namely:- 82J. 

" (3) Every rule made under this section shall be laid as 
soon as may be after it is made before each House of Parliament 
while it is in session for a total period of thirty days which mny 
he conlprised in one session or in two successive sessions, and 
if before the expiry of the session in which it is so laid or the 
session immediately following, both Honses agree in making any 
modification in the rule or both Rouses agree that the rule 
phould not be made, the rule shall thereafter have effect only in 
such modified form or be of ns) effect, as the ca-se may be; so, 
however, that any such modification or annulment shall be with- 
o ~ t  prejudice to the validity of anything previously done under 
that rule.". 
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i Amendment 17. In section 10(i of the principal Act, for the words "fifty rupees 
I of section for every maund or part of a maund", the words "one hundred and 
I 106. fifty rupees for evsery quintal or part of a quintal" shall be substi- , 

tuted. 

Amendment 18. In section 113 of the principal Act, in sub-section (3), for the 
words "eight annas", the words "fifty naye paise", and for the words 113. 
"nearest anna, or two annas", the words "nearest multiple of five 
naye paise, or fifteen naye paise" shall be substituted. 

Substitution of new 19. For section 115 of the principal Act, the following section 
section for shall be substituted, namely: - 
section 115. 
Excess 
charge and 

"115. Out of any amount recovered under section 112, the 
aingle fare excess charge and single fare neferred to in that section shall be 
collected to 
be paid to paid to the railway administiration before any portion of that 
railway ad- amount is credited as fine to the Government; and that portion 
ministration. of any flne imposed under section 114 which represents the 

' .  single fare therein mentioned shall, as the fine is recovered, be 
paid to the railway administration before any portion of the 
fine is credited to the Government.". 

20. In sub-section, (1) of section 130 of the principal Act, for the of section 
130. words and figures "he shall be deemed, notwithstanding anything in 

section 82 or section 83 of the Indian Penal Code, to have committed !it25 0' 

an offence, and the Court conviding him may, if it thinks fit, direct 
that the minor, if a male, shall be punished with whipping, or may 
require", the words "the Court convicting him may require" shall 
be substituted. 

Amendment 21. In section 137 of the principal Act, in clause (a) of sub-see- 
of section 
137- tion (3) ,  after-the word and figures "section 56", the words, figures 

and letter "or section 56A" shall be inserted. 

Insertion of 22. After section 138 of the principal Act, the following section 
new 8ecti01' shall be inserted, namely: - 
139. 

Proof of: "139. Entries in the records or other documents of a railway 
entries in 
records and administration shall be admitted in evidence in all proceedings 
documents. by or against the railway administration, and all such entries 

may be proved either by the production of the records or other 
documents of the railway administration containing such entries 
or by the production of a copy of the ent,ries certified by the 
officer having custody of the records or other documents under 
his signature and stating t h q  it is a true copy of the original 
entries and that such original entries are contained in the records 
or other documents of the railway administration in his p~rsser- 
sion.". 
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23. In section L40- of t h a  principal Act,,, , _: i ., * ( - %4 

Amenbent - , * - .  of section 
(a) for the words "the Manager" wherever they occur, the '4'' 

words "the Manager or the Chief Commercial Superintendent" 
Shall be substituted; . e 

(b) for the words and figures "under Part I11 of the Indian 
Post Office Act, 1866", the words and figures "under the Indian 
Post Office Act, 1898" shall be substituted. 

24. In section 141 of the principal Act, for the words and figures Amendment 
of sectlon "under Part I11 of the Indian Post Office Act, 1866", the words and 14,, 

Agures "under the Indian Post OEce Act, 1898" shall be substituted. 

25. After section 147 of the principal Act, the following section Insettion ot 
new section 

shall be inserted, n ~ m e l y  : - 147A. 

"147A. The Central Government may, by notification in the Power to tho amend 
Official Gazette, add any article to, or omit any article from, the Second 
Second Schedule, and on the publication of such notification, Schedule- 
such article shall be deemed to be included in or, as the case 
may be, omitted from the said Second Schedule.". 

26. In the First Schedule to the principal Act, for the brackets, $m:g$%:i 
words and figures " (See section 73) ", the brackets, words, figures and Schedule. 
letter " (See section 77A) " shall be substituted. 

27. In the Second Schedule to the principal Act,- Amendmefit 
of the 

(a) for the brackets, words and figures " (See section 75 ) ", :~z:~~ 
the brackets, words, figures and letter " (See section 77B)" shall 
be substituted; 

$b) item (s) shall b~ oraitted, 


